
a  Correction of   CHAITRA 20, 1897 (SAKA) atter under 234
Anser (Stat.) Rule 377

R. S EAKER: Tfee stateent has 
already co e, ut   is a it late 
no. I reuest you to hae it  at
5 O Clock, If you do not aree, let 
it e at 4 0 Clock. Then I ill not 
e ale to hear you.

SHRI K BRAH ANANDA REDD: 
I Hae no o ection een if at 3 p..

SHRI  K DEO: What happened 
to y reuest aout the edical ul
letin reardin orari Bhaf health?

R. S EAKER:  That you  (hae 
asked in the Callin Attention. That 
as decided yesterday, and that  is 
eactly the sae thin hich has 
co e today.

So, it in e taken up at 3 O Clock.

12.17 hr

UBLIC  ACCOUNTS  CO ITTEE 
B tnuD and roRT sncra Report

SHRI OTIR O BOSU:  (Dia
ond Harour): I e to present the 
Hundred and fortysith Report of 
the ulic Accounts Co ittee  on 
the Report of the Co ptroller  and 
Auditor eneral of India for the year 
107278, Union oern ent (Defence 
Serices) —arar0ph , 8, 9, 12 13
and 19.

1. 17 n.

STATE ENT RE: CORRECTION O 
ANSWER TO  No  141  DATED 
27TH EBRUAR, 1975 RE. DUR A 

UR STEEL LANT

THE INISTER U STEEL aND 
INES  (SHRI   CHANDRAIT 
ABAV):  A soon as the e atfcn
proceedins of the Lok Saha for the 
27th eruary, 1975 ere receied in 
the Depart ent for scrutiny, it as 
noticed that certain inaccuracies had 
oec red in the ans ers ien y e 
to flU fa entery uestions  relatin 
iiatdk Saha Starred uestion No. 
U ans ered on the 27th eruary, 

   These had to e eained ith
 reference to the concerned old records 
d  Wa aot possile to ytke this

correction stateent earlier in ie 
of the ti e taken in checkin up the 
records and ue to tlie interenin 
holidays.

While  anserin  supple entary 
uestions to the aoe  entioned 
uestion, I had stated in connection 
ith the responsiility for the poor 
aintenance of the cokc oen at
teries as follos:—

One r. R. K. Chatter,?ee a? 
orkin there first as  Assistant 
eneral Superintendent and  then 
as eneral  Superintendent  and 
then as eneral anaer, We fi
ed the responsiility on hi.  He 
an de oted.  Later on he ade 
a representation aainst that ut 
ulti ately he had to leae 
plant 

The aoe stateent did  not e
plain the correct position  The posi
tion is that oern ent decided that 
Shri R. K. Chatteree ho had func
tioned as Assistant eneral Superin
tendent and then as eneral Superin
tendent and as orkin as eneral 
anaer at the ti e of su ission of 
the ande Co ittee report, should 
ear the fullest share of responsii
lity.  Accordinly his serices ere 
dispensed ith

I had entioned in anser to ano
ther supple entary uestion  Action 
is ein taken to co plete the  re
uildin of the coke oen attery as 
uickly as possile  The correct posi
tion is that coke oen attery No 1 
has already een reuilt  Batterie 
Nos 2 and 3 are to e re uilt accord
in to a phased prora e.

1220 tors.

ATTER UNDER RULE 377

o ern ent aii f to i. acan

cies in the Hi h Corns and Sth e  

Court
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